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also advised to keep the following 
two principles in view:-

( i) the total sub-allocated quan-
tity does not exceed the overall 
allotment of the State for the 
Roller Flour Mills; and 

(ii) the allotment to an indi-
vidual mill is not in excess of its 
licenced capacity. 
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Admission in school of Computer 
and System Sciences 

5~9  SHRI ARIF MOHAMMAD 
KHAN: Will the Minister Of EDU-
CATION AND SOCIAL WELFARE 
be pleased to state: 

(a) whether Government have re-
ceived any complaints regarding 
admissio_.1 in school of Computer and 
System Science of Jawahar Lal 
Nehru Univer5ity; 

(b) whether it is a fact that ques-
tion paper:::. (J · admission test of the 
school were IL·aked out in 1970-80 
and \vhct he ~ any dt!J>artmcninl en-
quiry was he;d into this leakage; and 

( c) whether Government arc con-
~ i l ing any proposal to appoint hi~~h 
e ~l committe(' to suggest proper 
admissin.'1 policy in Jawabar Lal 
Nehru University? 

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE i SHRI 
S. B. CHA VAN): (a) No, Sir. 

(b) No, Sir. 

(c) Does not arise. 

Post of Programmer in School of 
Computer and System Sciences 

9540. SHRI HARIKESH 
BAHADUR: 

SHRI C. PALANIAPPAN: 

Will the Minister of EDUCATION 
AND SOCIAL WELFARE be 
pleased to state: 

(a) whether it is a t'act that in 
School of Computer and System 
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.Science of Jawaharlal Nehru Uni-
versity where the post of Progr!lm-
rner was not offered to Scheduled 
Caste candidates even h ~h there 
-were Scheduled Castes/Scheduled 
Tribes candidates and the posts were 
reserved for he ~ 

(b) if so, the reasons thereof; 

(c) whether Government have re-
·Ceived any memorandum alleging 
discriminations against Scheduled 
-Caste in JNU appointments; a11d 

( d) if so, action taken thereon? 

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE (SHRI 
S. B. CHAVAN): (a) Yes, Sir. It was 
however stipulated in tne adver-
tisetr.ePt for the post t.hat in the 
event of Scheduled Caste candidates 
not being found suitable, the po.st 
will ·be filled from general ~a g  

(b) The Selection i ~ee in-
tervie\-..·e1 two Scheduled Caste 
candidates but clid not find them 
suitable for the post. 

(c) Yes, Sir. 

(d) The representation is under 
consideration. 

Delhi Hindu Bengali Co.opE"-rative 
Society, Tagore Park. Delhi 

9541. SHRI RN. NANJE GOWDA: 
Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) whether it is a '.fact that the 
actual allottees of lease-hold plots in 
the Delhi Hindu Bengal Co-operative 
Society. Tagore Park, Delhi, nave 
transferred their plots on 'Power of 
Attorney' after receiving high pre-
miums and huge investment has been 
made on these· plots by constructing 
palatial houses and lettina; out the 
same on very exorbitant rents; 

(b) whether the Delhi Municipal 
Corporation has started reassessment 

of the rateable value of those houses 
which were built about 5-10 years 
back and occupied by the house-
owners, on the basis of the exorbi..;. 
tant rents received by ·the adjo:ning 
houses built recently by i,nvestin& 
huge sums; 

(c) if so, whether any represen-
tation has been received regarding 
hardship caused to those house-
owners who invested small amounts 
on their houses earlier and occupied 
the same for themselves, as compared 
to those house-owners who have 
invested large sums of money re-
cently and let out; and 

( d) if so, the reaction of ~ n

ment thereto? 

THE MINISTER OF M~

TARY AFFAIRS AND WORKS AND 
HOUSING <SHRI -BHISHMA NA-
RAIN SINGH): (a) The MCD have 
reported that no purchaser has come 
forward for mutation of property in 
municipal records on the basis of 
power of Attorney I Agreement fbr 
.sale. Construction has taken •)lace 
on almost all the plots and -the 

houses have by and large been rent• 
ed out on prevailing market rents. 

(b) No, Sir. 

(c) and ,d). Do not arise. 
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